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m Gaîa LtcrrsLATTVE COUNCIL Bmay Bill. 

Saturday, June 7, 1857. 

PRESENf:

Te Honorable J. A. Dorin, Vice-President,

Hon. te Cief Justice, 
Hon. Maor General 
 J. Lo,
on. J. P. Grant, 

Hon. B. Peacoc,

P. . LeGeyt, Es. 
E. Currie, Es. 

and
Hon.  Sir A.  . 
BuUer.

VOLUNTARY OATHS, AFFIDATITS,
   AIJD DECLARATIONS.

T e cler  reported tat e ad 
receied from te Home Department a 
eommunication from te Goernment 
of Fort St. Greorge on te subect of ad
ministering oluntary oats and attest
ing affidaits and declarations in India.
T e c ief JUSTICE moed tat 

te communication be printed.
Agreed to.

MADRAS UNIVERSITY.

Mr. LeGEYT presented te Report 
of te Select Committee on te Bill 
 to establis and incorporate an Unier
sity at Madras.

GANJA BOMBAY.

Mb. LeGEYT moed te first read
ing of a Bill  relating to te sale of 
Gana in te Presidency Ton of Bom
bay. Under Act IV of 1857, ic 
te Council ould recollect as te Bom
bay Tobacco Act, te Las under ic 
a special duty as leied on te im
portation of Gana into te Presidency 
Ton of Bombay, and also te rules 
regulating te grant of licenses and te 
retail sale of te article tere, ad been 
repealed. Since ten, tere ad been 
no La on te subect. en te 
Tobacco Bill as first proposed last 
year, te Goernment of Bombay pur- 
,posely omitted, in te Draft ic 
tey sent round, all mention of Gana, 
because tey intended to proide for its 
sale, it tat of oter intoicating 
drugs, under te proisions of Act III 
of 185 and Act II of 181. It ad 
been since discoered, oeer, tat 
neiter of tose Acts applied to te 
Presidency Ton of Bombay and it as 
terefore, necessary to ae furter legis
lation on te subect, if any legislation 
ere deemed reuisite on it at all.

Formerly, te special duty on te im
portation of Gana into Bombay as 
leied, and licenses to sell Gana ere 
grant̂, under Capters V and VI of 
Regulation I of 187 of te Bom
bay Code. But besides tose proisions, 
Act III of 185 prescribed rules for 
granting licenses for te sale in te 
Presidency of Bombay, but outside te 
Presidency Ton, of Bang, Gana, 
and oter intoicating preparations. 
Section  of te Act proided tat
 It sall not be laful, in any part of te 

Territories subect to te Goremment of Bom
bay, to manufacture or prepare for sale, or sell 
directly or indirectly, any intoicating drugs 
or materials, or any introicating drin or pre
paration manufiûtured from Bang, Gana, 
Grain, Opimn, or oter materials, of a 
nature or description soeyer, ecept under 
a license from te Coltector of te illa and 
it sall be competent to te Collector to refuse 
or to recall sUc license eneer e sall 
deem it epedient  and etery suc license, 
en granted, sall specify te name of te 
drug, material, drin, or preparation so autor
ied to be manufactured or sold, te place or 
district of manufacture or sale, and te lengt 
of time for ic suc license is to run, and 
any oter terms or conditions ic te Go
ernor of Bombay in Council may from time 
to time deem it epedient to reuire and 
suc fees sall be demanded, from time to 
time, on te grant of suc Ifcenses,   te 
said Goernor in Council may sanction.

Section II of te Act proided te 
penalty ic miglit be imposed on per
sons offending against te Act, or against 
te terms of te license. It said

All persons offending against, or aiding 
oters in offending, directly or indirectly, 
against te proisions f tis Act, or commit
ting a breac of any of te conditions of a 
license to be granted under tis Act, or ob
structing Officers or oters in te eecution of 
teir duties connected it any of its proi
sions, sall be punised by fine not eceeding 
Rupees fie undred, to be commuted, in 
default of payment, to imprisonment not e
ceeding si monts and any person iiaing 
in is possession intoicating drins or pre
parations manufactured contrary to te proi
sions of tis Act, or for ic e is unable 
satisfactorily to account, sall be deemed to 
be possessed of tem illegally, and sall be 
subect to te penalties aboe specified.

Section IV gae poer to te Col
lector of te iUa  to seie and de
stroy all unlicensed liuor, preparations, 
drugs, or materials, and all unlicensed 
stills and to sell te same, if deemed 
epedient, on bealf of Goernment.
Te Bill ic e no proposed 

proided for te etension of te pro
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visions of Act III of 1862 to the Pre
sidency Town of Bombay, and gave to 
the Collector of the Land Revenue of 
Bombay the same powers, in respect to 
Ganja, that that Act conferred on the 
Zillah Collectors.
The Papers which he had received 

from the Bombay Grovemment in rela
tion to the subject, would be printed as 
•annexures to the Bill.
The Bill was read a first time.

PORT-DUES AND FEES IN MADRAS.

Mb. CURRIE moved the second 
reading of the Bill, “ for the levy of 
Port-dues and fees at Ports within the 
Presidency of Fort St. George, and to 
provide against the discharge of ballast 
in certain Ports within the said Presi
dency.”

Me. GRANT said, he was very 
much obliged to the Honorable Mover 
of the Bill for having postponed the 
second reading, in order to enable him 
to examine the Bill more fully than 
he had been able to do before the 
last Meeting of the Council. But he 
was sorry to say that the result of 
hU examination was a conviction in his 
mind that he ought to oppose the 
second reading altogether.
The Bill was designed for two dis

tinct objects—one, to fix permanent 
rates of duty for Ports which were to 
be placed under the general Harbor 
Act; the otlier, to levy Port-dues in 
harbors which it was not intended to 
place under that Act at all. With 
respect to both these distinct objects,the 
Bill went directly against the principles 
which had been determined by the 
Council when it passed the Harbor Act.
The first part of the Bill, which 

applied to Ports coming under Schedule 
A., authorized generally the local Go
vernment to fix a permanent maximum 
rate of four annas per ton without refer
ence to the charges incurred at each 
Port. But that was exactly what the 
Council had refused to permit. The 
local Governments had all been asked 
to send up statements of the expenses 
of each Port, and the tonnage dues 
levied therein, in order that the Council 
might regulate the duties in each case 
with reference to the services perform
ed. The Government of Madras hâ,

not been able to furnish this statement 
as yet. They said, they regretted “ that 
they have hitherto been unable to 
furnish the particulars asked for by the 
Government of India, 6th December
1856, at the instance of the Lêslative 
Council, as data for determining the 
maximum rates of Port-dues to be 
levied at the Madras Ports.*’ They 
promised, however, to send up these 
data as soon as they themselves should 
obtain them. But they had not done 
so yet; and the Council could not fix the 
Port-dues in the absence of what were 
acknowledged to be the necessary data.
He had something like the same sort 

of objection—indeed, he had quite the 
same sort of objection to the second 
part of the Bill which applied to those 
minor Ports, named in Schedule B, to 
wliich it was not proposed to apply the 
provisions of the general Harbor Act. 
With respect to these, the Bill provided 
that the present rates should be per
manent. He believed that, in the an
nexures to the Bill, it was not stated 
what the present rates were; so that, if 
the Council determined to continue 
them, whatever they might be, without 
any information on the point, they 
would be legislating in the dark. He 
supposed, however, that the rate was 
four annas per ton—the maximvm rate 
proposed for the Ports classed under 
Schedule A. Amongst the Papers sent 
up by the Government of Mâas, was 
a statement of what the actual receipts 
at each Port are; and he observed that 
the collections at some of the Ports 
mentioned in Schedule B were a mere 
trifle. At one Port, they were only five 
Rupees, and fifteen annas a year ; and 
at several other Ports, they were not 
much larger. Where the receipts were 
so small as that, it appeared to him 
that no duty ought to be charged at 
all. These Port-dues were levied, not 
as items of general revenue, but as re
muneration for services actually per
formed. In the minor Ports to which 
he referred, probably no services were 
performed. What, for instance, could the 
services be which could be adequately 
paid for at the rate of five Rupees 
and fifteen annas a year ? The Madras 
Government stated that the business at 
these Ports was inconsiderable, and such 
as would not warrant the appointment 
I pa§v. Conservator. The business being
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80 inconsiderable, and tlie services per
formed being none or very little, he 
thought it better that no duties should 
be charged at all in such Ports, and 
that any small expenses therein incur
red should be a charge upon the general 
revenues, than that the apparatus pro
vided by the Act should he resorted to 
for the purpose of raising such a revenue 
five Eupees and fifteen annas a year.
These were his reasons for opposing 

the second reading of the Bill—for 
they were reasons which went against 
the principle of the measure.
He should recommend the Honorable 

Member in charge of the Bill to apply to 
the Madras Government for that inform
ation which was admitted to be neces
sary as data, in order that the Council 
might fix the rates at which dues 
should be leviable at each of those 
Ports which it was intended to bring 
under the general Act.
With regard to the minor Ports and 

Koadsteads for which all or nearly all 
that had to be done was to prevent 
them from being injured by the heaving 
of ballast overboard, he would recom
mend the Honorable Member to bring in 
a separate Bill authorizing the Madras 
Government to extend to any of these 
places any one or more of certain spe
cified provisions of the general Act 
He woidd not recommend that the Go
vernment should be authorized to apply 
to such Ports any of the general provi
sions without exception, as most of 
them would be inapplicable to such 
small places. For example, those pro
visions which authorized the levy of 
Port-dues would be inapplicable ; but 
those which were intended to prevent 
the injury of Ports, might very well be 
extended to these places in this simple 
manner.
Me. CUERIE said, after the obser

vations made by the Honorable Member, 
he would not press the Motion for the 
second reading. He fully admitted the 
objections to which theHonorable Mem
ber had called attention; and, in fact, 
in introducing the Bill, he had himself 
intimated that he considered it objection
able on the very grounds stated by the 
Honorable Member. But in the absence 
of the Honorable Member for Madras, 
he did not see very clearly what course 
he could have taken other than that 
introducing it into the Council,as he ’ 

Mr. Grant

done, in order that the Council might 
have an opportunity of expressing their 
opinion upon it. That opinion having 
now been expressed, he should commu
nicate with the Madras Gt)vtriiment, 
and recommend the adoption of the 
suggestions thrown out.
The Motion for the second reading 
was, by leave, withdrawn.

JOINT-STOCK COMPANIES.

On the motion of Mr. Peacock, the 
Council resolved itself into a Committee 
on the Bill “ for the incorporation and 
regulation of Joint-Stock Companies 
and other Associations, either with or 
without limited liability of the Mem
bers thereof, as amended by the Select 
Committee.’’
Section I was passed as it stood.
Section II was passed after the in

sertion of the words “ 1st day of 
January 1858” in the blank left in 
it for the date after which any part
nership consisting of more than twenty 
persons would be liable to a penalty, 
if not registered under the Act as a 
Company, or authorized by an Act 
of Parliament, or by Royal Charter, 
or by Letters Patent, or by an Act 
of the Governor-General of India in 
Council.
Me. peacock remarked that the 

Act would come into force as soon as it 
was passed; but the date now inserted 
in this Section would give persons 
time to come in and enrol themselves 
under it.
Sections III to XXXIV were passed 

as they stood
Section XXXV provided for the 

audit of the accounts of a Company 
incorporated under the Act.
Me. CURRIE asked if theHonorable 

and learned Mover of the Bill had 
given his attention to the Petition of 
the Bombay Chamber of Commerce 
with reference to this Section.
Me. PEACOCK replied that he 

had, and that it did not appear to 
him necessary to make any alteration 
in the Section.
Me. CURRIE said, the Bombay 

Chamber of Commerce observed, in 
their Petition—

“ The shareholders of a Company may have 
an mterest distinct firora, and possibly opposed 
to, that of the Public; and whereas it is for 
the interest of the Public that the true state
the Company and its affairs should be
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known, the shareholders may think it for 
their interest that the actual position of the 
concern should be concealed or misrepresent
ed. Hence, they may be induced to appoint 
Auditors likely to give their sanction to false 
or deceptive accounts. Apart from these pos
sibilities, however, your Petitioners may refer 
to many notorious instances in which the 
accounts of Joint Stock Companies have been 
passed by the Auditors as correct and satis
factory when the Company was on the verge 
of bankruptcy, or existing only at the expense 
of the Public.**

On these grounds, the Bombay 
Chamber of Commerce was of opinion 
that, instead of allowing the Auditors 
to be appointed by the Company, it 
was expedient that the Government 
should appoint them. It appeared to 
him that the suggestion was worthy 
of attention.  He had not himself 
given that attention to the subject 
which would warrant him in moving 
an amendment in the Section; but 
certainly his impression was that the 
appointment of Auditors should not 
be left to the shareholders, but that it 
would be better if it were left to the 
Executive Government. He presumed 
that the Section had been fully con
sidered ; but if it had not been, he 
should be disposed to suggest that after 
the word “ Auditors” in the 5th line 
of the Section, the words “appointed 
by the Executive Government’* be 
inserted.
Mr. peacock said, it appeared to 

him that the alteration suggested would 
altogether interfere with the principle 
of the Bill. The principle of the Bill 
was that persons should be allowed to 
associate in partnership with limited 
liability on any terms which they might 
think fit; and that those who dealt with 
them should be left to look after their 
own interests, and to judge for them
selves whether the partnership was 
ormed in such a manner as to entitle 
it to credit. If the terms upon which a 
Company should be formed should be 
such as the Public thought insufficient 
for their protection, the Public would 
not give credit to the Company. He 
thought it would be very unadvisable 
that the Government should be con
nected with any mercantile establish
ment. If they were to appoint the 
Auditors, they might be considered, to 
some extent, responsible for the due 
performance of their duties. There was 
no greater reason for the Government’s

appointing Auditors than tĥre was for 
their appointing Directors. For his 
own part, he ’ believed that Merchants 
and others in business could judge for 
themselves whether the Directors who 
managed a Company, or the Auditors 
who examined and reported upon its 
accounts, were worthy of confidence 
much better than the Government could 
judge for them. He therefore saw no 
suflicient reason for compelling partner
ships formed under the Act to have 
their accounts audited by Government 
Auditors—and it appeared to him advis
able to leave the Section in its present 
shape.
The chief JUSTICE said, he was 

certainly of the same opinion as the 
Honorable and learned Member who had 
spoken last. No doubt, it was perfectly 
true that there had been many lament
able instances of inefficient audits and 
of false reports of tlie affairs of Joint- 
Stock Companies ; and that these had 
caused a great deal of misery. But 
there was no lack of dishonest trading 
by individuals and private Firms; and he 
did not see why the Executive Govern
ment should interfere for the suppres
sion of one species of fraud more than 
another, or exercise a supervision over 
the affairs of one class of traders. He 
thought that the evils pointed out by the 
Honorable and learned Member would 
outweigh the advantages of such a sys
tem. The intervention of Government 
would be considered a very arbitrary in
terference with the course of Com
merce ; and he had considerable doubts 
whether the working of that kind of 
audit would be very much better than 
the working of the existing plan. He 
would be willing to support a measure 
of a penal character against Directors 
of Joint-Stock Companies who deceived 
the Public with false Reports, or were 
guilty of conduct which amounted to a 
criminal breach of trust.  But he 
thought that the Public must be content 
with that kind of remedy, and ought 
not to insist on the interference of Offi
cers appointed by Government for the 
management of Joint-Stock Companies.
Some conversation ensued; but, no 
substantive amendment being proposed, 
the Section was put as it ŝ d, and

Sections XXXVI to LVIII were 
passed as they stood.
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Section LIX was passed after amend
ments.
The remaining Sections were passed 
as they stood.
The Schedule being proposed, Form 
A. was passed after amendments.
Table B was passed as it stood.
Form C was passed after an amend

ment.
Table D, and Forms E and F, with 

the Preamble and Title were passed as 
they stood.
The Council then resumed its sitting.

SMALL CAUSE COURTS.

Mr. LeGEYT moved that the Coun
cil resolve itself into a Committee on 
the Bill “to amend Act IX of 1850” 
(an Act for the more easy recovery of 
small debts and demands in Calcutta, 
Madras, and Bombay) ; and that the 
Committee be instructed to consider 
the Bill in the amended form in which 
the Select Committee had recommended 
it to be passed.
Agreed to
The Bill passed through Committee 

without amendment.
The Council then resumed its sitting.

POLICE AND CONSERVANCY (SUB
URBS OF CALCUTTA, AND 

HOWRAH.)

Mb. CURRIE moved that the Coim- 
cil resolve itself into a Committee on 
the Bill “ to make better provision for 
the order and good government of the 
Suburbs of Calcutta and of the Station 
of Howrah  and that the Committee 
be instructed to consider the Bill in the 
amended form in which the Select 
Committee had recommended it to be 
passed.
Agreed to.
The Bill passed through Committee 

without amendment.
The Council having resumed its sit

ting, all the Bills settled in Committee 
were reported.

VOLUNTEER CORPS.

MB.PEACOCKmovedthattheStand- 
ing Orders be suspended, in order that 
he might bring in and read for a first and 
second time a Bill “ to provide for the 
good order and discipline of certain Vo

lunteer Corps, and to invest them with 
certain powers.’' It was well known to 
the Council that many gentlemen had 
come forward and offered their assist
ance to Government in the present 
disturbed state of the country, and 
had enrolled themselves as a Mili
tary Corps under Officers appointed 
by the Governor-General in Council, 
He was quite sure that every Honorable 
Member would agree with him that the 
thanks of the Public as well as of the 
Government were due to these gentle
men for the public spirit which they 
had evinced in thus volunteering their 
services in support of peace and good or
der, and for the energy with which 
they had hitherto discharged tlieir 
duties. It was not thought right to 
allow a number of persons to be armed 
and drilled as a military Body without 
placing them under strict regulations 
for their government. The Bill, accord
ingly, provided that every Member of 
this Corps, or of any other Corps which 
might be enrolled under similar circum
stances with the sanction of the Govern̂ 
or-General in Council, or of the Execu
tive Government of Madras or Bomba\% 
should, whilst on actual duty, be sub̂r 
ject to the Articles of War for the Euro
pean troops of the East India Company. 
This was only following the course 
which was adopted in England and Ire
land when Yeomanry and Volunteer 
Corps were formed there. He wished it to 
be distinctly understood that he propos
ed to place these Volunteer Corps under 
the Articles of War for European troops 
only in so far as those Articles were ap
plicable to Commissioned Officers, and 
only whilst they were on actual duty.
He had also provided that General 

Courts Martial, instead of being conven
ed by tlie Commander-in-Chief, should 
be convened by the Commander of the 
Corps, with the sanction of the Govern
or-General in Council; that they should 
consist of not less than thirteen Mem
bers of the Corps, without regard to 
whether they might be Officers or not; 
that they should not have power of 
passing any sentence of death; and that 
no sentence of suchCourt Martial should 
be carried into execution until after a 
report of the proceedings should have 
been made to the Governor-General in 
Council or to some other person author
ized to confirm such sentences, nor un*
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til after the sentence should have been 
confirmed by the Gt)vemor-General in 
Council or such other person.
By the Mutiny Act, only Commis

sioned Officers could sit and act as 
Members of a Court Martial for the 
trial of Military Offences; but in these 
Volunteer Corps, though some of the 
Members might be selected as Officers, 
all of them ought to be placed on the 
same footing.
By the Articles of War, Commission

ed Officers could not be tried by Regi
mental Courts Martial. But he had 
thought it right to provide by this Bill 
that Regimental Courts Martial miglit 
be convened by the Commander of the 
Corps, and that such Courts should 
consist of not less than three Members 
of the Corps.
The Bill provided that any person 
enrolled as a Member of the Volunteer 
Corps might, except while on actual 
service, quit the Corps upon giving to 
the Commanding Officer seven days’ 
previous notice in writing. He did not 
think it right to allow Members, when 
on actual duty, the privilege of resign
ing the Service ; but whenever they 
were not on actual duty, they might 
resign after seven days* notice in writ- 
injr. In England, Members of Yeo
manry and Volunteer Corps were bound 
to give fourteen days’ previous notice ; 
but he thought that seven days would 
be quite sufficient in this case.
He had also provided that every 

Member of the Corps, who should re
ceive arms, ammunition, accoutrements, 
or uniform belonging to Government, 
or furnished from public stores or at 
the public expense, should deliver them 
up in good order and condition on quit
ting the Corps, or on dismissal there
from, or whenever required by the 
Commanding Officer. He thought that 
there was nothing unreasonable in that 
provision. If arms, uniform, or accou
trements were furnished by Govern
ment, it was but right that Members 
who retired from the Corps should re
turn them in proper order. Consider
ation would, of course, be made for 
reasonable use of the articles. He had, 
further provided that, if the articles 
shQuld not be returned, three Members 
of the Corps should be appointed by 
the Commanding Officer to adjudicate 
the value, and that their adjudication

TOL. HI.—PAET VII.

should be deemed a judgment, and 
might be enforced by any Court of 
Civil jurisdiction under the Act. In 
England, the Law imposed a penalty 
to be enforced by a Justice of the 
Peace; but he thought it much better 
that all such questions should be set
tled by three Members of the Corps 
than by a Court of Law or a Justice of 
the Peace.
The Bill further provided that the 
Commanding Officer of the Corps 
might, from time to time, frame such 
general rules as he might think fit 
for regulating the times at which, and 
the manner in which, the duties should 
be performed; and that such rules, when 
sanctioned by the Governor-General in 
Council,should be binding on the Corps. 
If any Member of the Corps should be 
guilty of any neglect or breach of duty, 
or of any military offence which the 
Commanding Officer might think would 
be sufficiently punished by a small fine, 
a Regiment̂ Court Martial might 
award against him a fine not exceedinĝ 
fifty Rupees, and, in default of payment, 
he might be dismissed from the Corps as 
unworthy to belong to it. He did not 
think it necessary to provide any means 
for recovering the fine. He thought 
that it would be quite sufficient, if a 
Member refused to pay such a fine as 
three Members of the Corps should 
think reasonable, that he should be lia
ble to be dismissed from the Corps as 
unworthy to belong to it.
He thought it reasonable that every 
Member belonging to a troop of Cavalry 
should be exempted from the Municipal 
tax in respect of one horse, inasmuch 
as he must necessarily keep one for the 
performance of his duty.
It was necessary to invest the Mem

bers of the Corps with certain powers ; 
and he had, therefore, provided that it 
should be lawful for any Member of 
the Corps, whenever he might be in the 
discharge of his duty, to disarm any 
person not in the Military or Naval 
Service of the Queen or of the East 
India Company, or a Police Officer, who 
should be found between sun-set and 
sun-rise in any public place, armed 
without a pass from the Commissioner 
of Police, or other Officer authorized by 
Government.
He had further enacted that it should 
also be lawful for any Member of the
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Corps, wheneYer he might be on dutj, 
to prevent any disturbance of the pub
lic peace, and to disperse any persons 
whom he might find assembled toge
ther to the number of five or more, 
without reasonable cause, between sun
set and sun-rise in any public place ; 
arid also to apprehend any person 
against whom there should be reason
able grounds to suspect that he was 
about to commit an offence against the 
State, or to incite others to mutiny or 
rebelHon.
For the purpose of protecting Mem

bers of the Corps in the discharge 
of their duty, he proposed to enact 
that any person who should assault 
or resist, or aid in assaulting or resist
ing, or incite any person to assault 
or resist any Member of the Corps in 
the execution of his duty, should, on 
conviction before a Magistrate or a 
Justice of the Peace, be liable to a 
fine not exceeding two hundred Rupees, 
or to imprisonment for any term not 
exceeding six months with or without la
bor. This was the penalty provided by 
the Police Act for offences against Police 
Officers; and it appeared to him that it 
would be no less an offence to assault or 
resist a Member of the Volunteer Corps 
in the discharge of his duty than it 
would be to assault or resist a Po
lice Oflicer in the same position.
The powers vested by the Act in 

the Governor-General of India in Coun
cil might, as regarded Corps enrolled 
either in Madras or Bombay, be exer
cised by the local Government, and, if 
the Governor-General in Council should 
so order, by the Lieutenant-Governor 
of Bengal, or by the Lieutenant-Gover
nor of the North-Western Provinces, or 
by the Chief Commissioners of the Pun
jab and Oude respectively, or the Com
missioner of Nagpore. ^
He had thought it right to insert in 

the Bill a Clause to indemnity Members 
of the Corps for any acts done in the 
discharge of their duty which they 
would have been justified in doing if 
the Act had been in force at the time. 
It was not his intention to*day to carry 
the Bill farther than the second read
ing, and referring it to a Select Com
mittee. In the interval which must 
occur before it was passed, he thought 
it necessary to provide some indemnifi
cation for Members of the Corps for 

Mr. Feacock̂

any acts which they might do in the 
mean time; and to that extent the Act 
would be retr6:»pective.
GENERAL LOW seconded the mo- 
that the Standing Orders be sus

pended.
Agreed to.
Mb. peacock moved that the Bill 
be read a first time.
The Bill was read a first time.
On the Motion of Me. PEACOCK, 

it was also read a second time, and re
ferred to a Select Committee consisting 
of General Low, Mr. Currie, Mr. LeGeyt, 
Sir Arthur Buller, and the Mover— 
with instructions to the Committee to 
report upon it on or before next Satur
day.
The Council adjourned.

Saturdayy July 4, 1857. 

Pbesent :

The Honorable J. A. Borin, Vice-President, 
in the Chair.

Hon. the Chief Juatice, 
Hon. Major General 
J. Low,
Hon. B. Peacock,

P. W. LeGeyt, Esq. 
E. Currie, Esq. 

and
Hon.Sir A.W. Buller.

SINGAPORE PORT-DUES.

The Clerk reported that he had-re
ceived from the Officiating Under-Se
cretary to the Government of India in 
the Home Department a copy of a cor
respondence with the Court of Direc
tors respecting the levy of Port-dues at 
Singapore.

VOLUNTEER CORPS.

Me. PEACOCK presented the Re
port of the Select Committee on the 
Bill “ to provide for the good order and 
discipline of certain Volunteer Corps, 
and to invest them with certain pow
ers.”

JOINT-STOCK COMPANIES.

Me. peacock moved that the Bill 
“ for the incorporation and regulation of 
Joint-Stock Companies and other Asso
ciations, either with or without limited 
liability of the members thereof* be 
now read a third time and passed.
The Motion was carried, and the Bill 

read a third time.




